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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD |
BENCH : AT HYDERABAD : ' |

DA No.913/90, Dt. of Decision:15-11-90Q,
§

3

Syed Gulam Rabbani
....prlicant 11
Vs, f

1. Financial Adviser and
Chief Accounts Officer
South Central Railway,
Secunderabad,.

2. Senior Accounts Officer §
(Constructisn), :
South Central Railuway,

Jecunderabad,
«sesiespondents 1

- - = = = !

Counsel for the Applicant : Shri V.Krishna Rao|
%

Counsel for the Respondents :  Shri D.Gopal.Rao..{f, SC for Rly

CORAM

THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
§
THE HON'BLE SHRI D.SURYA RAOD : MEMBER (JUDICIHL)”
: i
(Judgment of the Division Bench deliueredbg
]

Hon'ble Shri D.Surya Rag, Member (3J) .
H
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Thig is an application from a Senior Clerkirnrking

in the Dffice of ths Senior Accounts Officer (Consrruction),

Secunderabad, South Central Railuway, questioning fbe
r

inaction on the part of the respondents in not paéging any
: i
g

orders in the Disciplinary Proceedings initiated against
him on 25-7-89, The applicant states that he uaswappointed

in the Railways on 7-2-57 on a recommendation of ﬁhe Railway

Service Lommission and after passing the examination he was
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promoted as Senior Clerk. 3Subseguently he was absent from

: |
duty from 1-2-77 to 30-6~77 for which post-Pacto sa

nction

was accorded. He further states thatt his wife underwent

two major operations in the Govarnment General Hos&

Sultan Bazar, Hyderabad, and the circumstances comp

the applicant to be absent from duty. He thersfore

!
to sanction extra ordinary leave from 4-8=77 to 31p

| !J
enclosing a sick certificate, 8ince no intimation wa

|

ligt and reported for duty on 8-6-87 after pdeUClA

1
heavailed<:the leave. Thereafter the applicant uas

medical fit certificate from the Railway Hospital,
I

Secunderabad. The Department instead of taking thé applicant ‘

into dutyl'the 2nd respondent initiated disgiplinar

ital,

eiled
requasted

7=-82 by

s received,

on sick

q

Lallaguda, '

y proceed=-

ings against him, The enquiry was completed on 9=1-90 and

|
the enquiry report was sent to the Disciplinary Aut

So far no action has besn taken. He therefore see$

. |
direction to the Disciplinary -Authority to dispae:.é

the case within 20 days after completion of the eﬁq
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2. We have hsard Shri V.Krishna Rao, learnsd

|
c
|
|
st

for the applicant and Shri B.Gopal Rao, learned

counsel for Railways. It is clear that the enguiry

|

completed on 9-1-80 and even though nsarly ten moTths have I

ﬁu& o—
been passed and no order was passed by the Responde

The learned counsel for the Respondents states thaft
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Disciplinary Authority will pass the orders within

i
weeks., In the circumstances no further orders are

required except to direct that the Oisciplinary A?thority

|
will dispose-of the mattar as undertaken i.e. within six

weeks,

|
|

3. Accordingly the a plication is diSpused-ofluith

the sbove direction. No order as to costs, ‘

(8. N JAYASINHA) (D.SURYA RAD) I

Vice-Chairman Member (3) (
T ] i

Dated: 15th November, 1990,
Dictated in Open Court,
i
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(Judl}

The Fipancial Adviser and 1
Chief Accoun?s Qfficer, ;
South Central ,Railways, 1
Secunderabad.i

'

The Senior Accounta Officer( Construction),

South Central,Railways,

Secunderabad.‘ |
l

i

One copy to Mx. V.Krishna Rao, Advocate,

H.No, 12-11-1444, Boudhanagar, Secunderabad-~500 361,

|
|

One copy to Mf. D.Gopal Rao, S8C for Rlys, CAT, Hyderabad.

One ¥pare copvi
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IN THE CENTPAL ADMINISTRATIVE TRIBUNAL
HYDERARND BENCH ATHYDERABAD.

‘CHE HON'BLE MR,B.N.JAYASIMHA : V.C.
' AND

THE HONGBLE MR.D.SURYA RAO 3 M{J)

AND '
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